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ORDER

The Resolution Professional in person is not Present.

There being no proper representation on behalf of Resolution Professional,

lsolution Professional is hereby directed to aPPear in Person to make a rePort

fdevelopment so far taken place and also to exPlain as to how he has come to

lusion that fixed assets are aPProximately {42 croret if so, whether any report

:en prepared by him to show and that the value of this fixed assets has been

reduoed to <5 crores and also to explain as to whether he has been effectively

d his duties as mentioned u/s 1& 19, 20 and section 25 of this Code on the

hearing, failing which, exPlain why this Bench should not w te to IBBI

the conduct of this Resolution Professional.

List this matter on 17.01.2018
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2

sd/-


